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I 
LOK SABHA 

Saturday, June 11 , 1977 / Jyaisiha 21, 
1899 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the ChairJ 

MEMBER SWORN 

Shri A. E. T . Barrow (Nominated-
Anglo-Indian) 

.--

OBITUARY REFERENCES 

MR. SPEAKER: Hon. Members, as 
we meet today after an interval of 
two months, it is my sad duty to in-
form the House of the passing away 
of one of our colle:,igues, Shri S. B. 
Giri .and three former Members, Shri 
Girija Sankar Guba, Shri Hem 
Barua and Shri K. C. Neogy. 

Shri S. B. Giri was a sitting Mem-
ber of this House from W arangal 
constituency of Andhr,a Pradesh. He 
had also been a Member of the Fifth 
Lok Sabha during the years 1971-
-77. He was a trade unionist and 
freedom fighter. After Independence, 
he played a prominent role for the 
merger of erstwhile Hyderabad State 
in the Indian Union. He was asso-
ciated with trade union activities for 
a long time and held some of the 
top positions in All India Railway-
men's Federation and Hind Mazdoor 
Sabha. He will be remembered for 
long for his devotion to the cause of 
the Labour. A widely travelled man, 
he had endeared himself to a large 

2 
circle of friends by his ' amiable na-
ture. He used to take active part in 
the proceedings of the House. He 
suddenly passed away at Secundera-· 
bad on the 23rd April, 1977 at the 
age of 55. 

Shri Girija Sankar Guba was a 
Member of the Constituent Assembly 
and Provisional Par1iament during 
the years 1947-52. Earlier he had 
served as a Minister in the Tripura 
State in l!M5. He passed away at 
Shillong on the 2nd March, 1977 at 
the age of 83 . 

Shri Hem Barua was a Member ot 
the 'Pecond, Third and Fourth Lok.-
Sabha during the years 1957-70. 
During the Fourth Lok Sabha, he 
represented Mangaldai constituency-
in Assam. Starting his career as a 
Lecturer in English Literature, he· 
very soon entered active politics and 
joined the 1942 Quit India Move-· 
ment A seasoned Parliamentarian 
he to~k keen interest in the proceed-
ings of the House and his views 
were heard with great respect. The · 
issues that interested him most were 
foreign affairs and economic deve-
lopment. Besides this, he was an 
eminent author, journalist and an 
educationist. A prolific writer, he 
wrote a large number of books on 
varied topics in English, Assamese 
and Hindi languages. He was asso-
ciated with several educational insti- · 
tutions and served as Member of the · 
Courts of Banaras and Gauhati Uni-
versities. He was a member of some 
of the Parliamentary delegations sent 
abroad during his mem,bership of" 
Lok Sabha. He passed away at Gau-
hati on the 9th April, 1977 at the age· 
of 62. 
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[Mr. Speaker]
Shri K. C. Neogy was a Member 

of the Central Legislative Assembly 
during the years 1921— 34 and again 
1942—47 and of Constituent Assemb­
ly and Provisional Parliament during 
the years 1948— 51. He was Union 
Minister for Relief and Rehabilitation 
and of Commerce during 1947—50. A 
man of versatile ability, Shri Neogy 
served the country in various capa­
cities. He was Adviser to the Indian 
States’ Delegations to the three 
Round Table Conferences held dur­
ing the period 1930-31. He was 
Dewan of Mayurbhanj State in the 
Eastern States Agency during 1935— 
40 and its Political Adviser during 
1940—42. In 1946, he was a Member 
of the U.N. Human Rights Commis­
sion. He also served as Chairman of 
the Finance Commission in 1951 and 
as Member of the Planning Commis­
sion in 1953. During his parliamen­
tary career, he had left his mark as 
a great debator and served on the 
Panel of Chairmen for a number of 
years in the Central Legislative As­
sembly. He passed away at Calcutta 
on the 2nd June, 1977 at the ripe age 
of 89.

We deeply mourn the loss of these 
friends and I am sure the House 
w ill join me in conveying our con­
dolences to the bereaved families.

The House may stand in silence 
for a shortwhile to express its 
sorrow.

The Members then stood in silence 
for a short while.

MR. SPEAKER: Papers to be laid. 
Chaudhuri Charan Singh.

SHRI V A YA LA R  RAVI (Chirayin- 
k il): These are the papers by which 
he butchered democracy and arbi­
trarily dissolved all the nine assenx- 
blies against the provisions of the 
Constitution. It is a violation of the 
Constitution.

MR. SPEAKER: This could be rais­
ed some time and then you can speak 
on itt not now.

SHRI C. K. CH ANDRAPPAN
(Cannanore): We had sent notice
about discussion.

MR. SPEAKER: Later on it can be 
considered, not now.

^ I l . t 6 hrs.

PAPERS LA ID  ON THE TABLE

P r e s i d e n t i a l  P r o c la m a t io n s  d a t li*  30t h
A p r i l .  li)77 in  r e s p ^ t  or t h i : S t a t e s
o f H a r y a n a ,  H im a c h a l  P r a d e s h ,  

M ad h y a  P r a d e s h ,  e tc ., e tc .

THE MINISTER OF HOME AFF­
AIRS (CHAUDHURI CHARAN 
SINGH): I beg to lay on the Table—

( 1) ( i )  A  copy of the Proclama­
tion (Hindi and English versions) 
dated the 30th April, 1977 issued 
by the Vice-President acting as 
President under article 356 of the 
Constitution in relation to the State 
of Haryana published in Notifica­
tion No G S R  201(E), in Gazette 
of India dated the 30th April, 1977v 
under article 356(3) of the Consti­
tution.

(ii) A copy of the Order (Hindi 
and English versions) dated the 
30th April. 1977, made by the Vice- 
President acting as President in 
pursuance of sub-clause ( i )  ° f  
clause (c ) of the above Proclama­
tion, published in Notification No. 
G.S.R. 202(E). in Gazette of India, 
dated the 30th April, 1977.

(2) ( i )  A copy of the Proclama­
tion (Hindi and English versions), 
dated the 30th April. 1977 issued by 
the Vice-President acting as Presi­
dent under article 356 of the Cons­
titution in relation to the State of 
Himachal Pradesh published in 
Notification No. G.S.R. 203(E) in 
Gazette of India., dated the 30th 
April, 1977, under article 356(3) 
of the Constitution.

(ii )  A  copy of the Order (Hindi 
and English versions), dated *he 
30th April, 1977, made by the 
Vice-President acting as President
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in pursuance of sub-clause ( i )  of 
clause (c ) of the above Proclama­
tion, published in Notification No. 
G.S.R. 204(E) in Gazette of India, 
dated the 30th April, 1977.

(3) ( i )  A  copy of the Proclama­
tion -(Hindi and English versions), 
dated the 30th April, 1977 issued 
by the Vice-President aoting as 
President under article 356 of the 
Constitution in relation to the State 
o f Madhya Pradesh published in 
Notification No. G.S.R. 205(E) in 
Gazette o f India, dated the 30th 
April, 1977, under article 356(3) of 
the Constitution.

(ii ) A  copy of the Order (Hindi 
and English versions), dated the 
30th April, 1977, made by the Vice- 
President acting as President in 
pursuance of sub-clause ( i )  o f 
clause (c ) of the above Proclama­
tion. publisher in Notification No. 
G.S.R. 206(E) in Gazette o f India, 
dated the 30th April, 1977.

(4) ( i )  A  copy of the Proclama­
tion (Hindi and English versions), 
dated the 30th April. 1977 issued 
by the Vice-President acting as 
President under article 356 of the 
Constitution in relation to the State 
o f Orissa published in Notification 
No. G.S.R. 207(E) in Gazette o f 
India, dated the 30th April, 1977, 
under article 356(3) of the Consti­
tution.

( i i )  A  copy of the Order (Hindi 
and English versions), dated the 
30th April, 1977. made by the V ice- 
President acting as President in 
pursuance of sub-clause ( i )  of 
clause (c ) o f the above Proclama­
tion, published in Notification No. 
G.S.R. 208(E) in Gazette o f India, 
dated the 30th April, 1977.

(5) ( i )  A  copy of the Proclama­
tion (Hindi and English versions), 
dated the 30th April, 1977 issued 
by the Vice-President acting as 
President under article 356 of the 
Constitution in relation to the 
State o f Punjab published in Noti­
fication No. G.S.R. 209(E) in

Gazette of India, dated the 30th 
April, 1977, under article 356(3) of 
the Constitution.

(ii) A  copy of the Order CHindi and 
English versions), dated the 30th 
April. 1977, made by the Vice- 
President acting as President in 
pursuance of sub-clause (i) of 
clause (o  of the above Proclamation, 
published in Notification No. G.S.R. 
210(E) in Gazette of India, dated 
the 30th April, 1977.

(6) (i) A copy of the Proclamation 
(Hindi and English versions), dated 
the 30th April, 1977 issued toy the 
Vice-President acting as President 
under article 356 of the Constitution 
in relation to the State of Rajasthan 
published in Notification No. G.S.R. 
211(E) in Gazette of India dated the 
30th April, 1977, under article 356(3) 
of the Constitution.

(ii) A  copy of the Order (Hindi 
and English versions), dated 30th 
April. 1977, made by the Vice- 
President acting as President in 
pursuance of sub-clause (i) of clause 
(c) of the above Proclamation, 
published in Notification No. G.S.R. 
212(E) in Gazette o f India, dated 
the 30th April, 1977.

(7) (i) A copy of the Proclamation
(Hindi and English versions), dated 
the 30th April, 1977 issued by the
Vice-President acting as President
under article 356 of the Constitution 
in relation to the State of Uttar 
Pradesh published in Notification 
No. G.S.R. 213(E) in Gazette o f 
India, dated the 30th April, 1977, 
under article 356(3) of Constitution.

(ii) A  copy of the Order (Hindi 
and English versions), dated the 
30ht April, 1977 made by the Vice- 
President acting as President in
pursuance of sub-clause (i) of clause 
(c) of the above Proclamation,
published in Notification No. G.S.R- 
214(E), in Gazette o f India, dated 
the 30th April, 1977.

(8) (i) A  copy of the Proclamation 
(Hindi and English versions), dated
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[Chaudhuri Charan Singh]

the 30th April, 1977 issued by the 
Vice-President acting as President 
under article 356 of the Constitution 
in relation to the State oi West 
Bengal published in Notification No.
G.S.R. 215(E) in Gazette of India 
dated the 30th April, 1977 under 
article 356(3) of the Constitution.

(ii) A  copy of the Order (Hindi 
c.nd English versions) dated the 
30th April, 1977. made by the Vice- 
President acting as President in 
pursuance of sub-clause (i) of 
clause (c) of the above Proclamation, 
published in Notification No. G.S.R. 
216(E) in Gazette of India dated the 
30t.h April. 1977.

(9) (i) A ropy of the Proclamation 
(Hindi and English versions) dated 
the 30th April. 1977 issued by the 
Vice-President acting as President
under article 356 of the Constitution 
in relation to the State of Bihar 
published in Notification No. G.S.R. 
217(E) in G a z e !te of India dated the 
30th April, 1977, under article '<56(3) 
of the Constitution.

(ii) A  copy of the Order (Hindi 
and English versions) dated the 30th 
April, 1977, made by the Vice- 
President acting as President in
pursuance of sub-clause (i) of clause 
(c) of the above Proclamation,
published in Notification No. G.S.R. 
218(E) in Gazette of India dated the 
30th April, 1977. [PJ/iced in Library. 
See No. LT-253/77].

( l r>) (i) A  copy of the Proclamation 
(Hindi and English versions) dated 
the 16th May, 1977 issued by the
Vice-President acting as President 
under article 356 of the Constitution 
in relation to the State of Manipur 
published in Notification No. G.S.R. 
241(E) in Gazette of India dated the 
16th May, 1977. under article 356(3) 
o f the Constitution.

(ii) A  copy of the Order (Hindi 
and English versions) dated the 16th

May, 1977, made by the Vice- 
President acting as President in 
pursuance of sub-clause XI) of clause
(c) of the above Proclamation,
published in Notification No. G.S.R. 
242(E) in Gazette of India dated the 
16th May, 1977.

(iii) A copy of the Report (Hindi 
and English versions) dated the 
15th May, 1977 of the Governor of 
Manipur to the Vice-President acting 
as President. [Placed in Library. 
See No. LT-254/77].

R e p o r t s  re. N a t io n a l i s e d  Bank.® f o r  
THi: YEAH ENDED 31 ST DECEMBER, 1973
and N o t i f i c a t i o n s  re. f l o a t a t i o n  o f  
M a r k e t  L o a n s  by th e  C e n t r a l  G o v e r n ­
m e n t  G o ld  C o n t r o l  a m e n d m e n t  R u le s ,  

1977 . ETC.. ETC.

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL/*: Sir. I beg to

( 1) to re-lay'" on the Table a ropy  
each of the following Reports (Hindi 
and English versions) under sub­
section (8) of section 10 of the 
Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 
1970: —

(h Report on the working and 
activities of the Central Bank of 
India for ;he year ended the 31st 
December. 1975 along with the 
Accounts and :he Auditor's Report 
thereon.

(ii) Report on the working and 
activities of the Bank of India for 
the year ended the 31st December, 
1975 along with the Accounts and 
the Auditor’s Report thereon.

(iii) Report on the working and 
activities of the Punjab National 
Bank for the year ended the 31st 
December, 1975 along with the 
Accounts and the Auditor’s Report 
thereon.

*The Reports were previously laid on the Table on the 1st April, 1977.
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(iv ) Report on the working and 
activities of the Bank of Baroda 
for the year ended the 31st 
December, 1975 along with the 
Accounts and the Auditor’s Report 
thereon.

(v ) Report on the working and 
activities of the United Commercial 
Bank for the year ended the 31st 
December, 1975 along with the 
Accounts and the Auditor’s Report
thereon.

(v i) Report on the working and 
activities of the Canara Bank lor 
the year ended the 31st December, 
1975 alnng with the Accounts and 
the Auditor’s Report thereon.

(vii) Report on the working and 
activities of the United Bank of 
India for the year ended the 31st 
December, 1975 along with the 
Accounts and the Auditor’s Report 
thereon.

(viii) Report on the working and 
activities of the Dena Bank for the 
year ended the 31st December, 
1975 along with the Accounts and 
the Auditors Report thereon.

(ix) Report on the working and 
activities of the Syndicate Bank 
for the year ended the 31st 
December, 1975 along with the 
Accounts and the Auditor’s Report 
thereon.

(x ) Report on the working and 
activities of the Union Bp.nk of 
India for the year ended the 31st 
December, 1975 along with the 
Accounts and the Auditor's Report 
thereon.

(x i) Report on the working and 
activities of the Allahabad Bank 
for the year ended the 31st 
December, 1975 along with the 
Accounts and the Auditor’s Report 
■thereon.

(xil) Report on the working and 
activities of the Indian Bank for 
the year ended the 31st December,
1975 along with the Accounts and 
the Auditor’s Report thereon.

(xiii) Report on the working 
and activities of the Bank of 
Maharashtra for the year ended 
the 31st December, 1975 a lo n g  
with the Accounts and the Audi« 
tor’s Report thereon.

(x iv ) Report on the working 
and activities of Indian Overseas 
Bank for the year ended the 31st 
December, 1975 along with the Ac­
counts and the Auditor’s Report 
thereon. [Placed in Library. See 
No. LT-254/77].

(2) to lay on the Table-—•

(i) A  copy of Notification No.
F.4(2)-W&M/77. (Hindi and Euglish 
versions) published in Gazette of 
India dated the 30th May, 1977 
announcing floatation of Market 
Loans by the Central Govern­
ment. [ Placed in Library. See 
No. LT-255/77].

( i i )  A  copy of the Gold control 
(Forms, Fees and Miscellaneous 
Matters) Amendment Rules, 1977 
(Hindi and English versions) 
published in Notification No. S.O. 
280(E) in Gazette of India dated 
the 31 st̂  March, 1977, under sub­
section (3) of section 114 of the 
Gold (Control) Act, 1968. 1Placed 
in  Library. See No. LT-256/77].

( i i i ) A  copy of the Customs and 
Central Excise Duties Drawback 
(Amendment) Rules, 1977 (H indi 
and English versions) published in 
Notification No. G.S.R. 177(E) in 
Gazette of India dated the 9th 
April, 1977, under section 159 of 
the Customs Act, 1962 and section 
38 of the Central Excises and Salt 
Act, l944f together with an ex­
planatory memorandum. [Placed 
in Library. See No. LT-257/77],

( iv )  A  copy each of the fo l­
lowing Notifications (Hindi and 
English versions) issued under 
the Central Excise Rules, 1944: —
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(a ) G.S.R. 162(E) published 
in Gazette of India dated the 
1st April, 1977 together with an 
explanatory memorandum.

(b ) G.S.R. 164(E) published 
in Gazette of India dated the 
1st April, 1977 together with an 
expanatory memorandum.

(c ) G.S.R. 168(E) published 
in Gazette of India dated the 
6th April, 1977 together with an 
explanatory memorandum.

(d ) G.S.R. 173(E) published
in Gazette of India dated the
9th April, 1977 together with
an explanatory mcmor.uiduin.

(e ) G.S.R. 174(E) published
in Gazette of India dated the 
9th April, 1977 together with
an explanatory memorandum.

( f )  G.S.R. 176(E) published
in Gazette of India ciated the 
9th April, 1977 together with
an explanatory memorandum.

(g ) G.S.R. 185(E) published 
in Gazette of India dated the 
15th April, 1977 together with 
an explanatory memorandum.

[ Pllaced in Library. See No. 
LT-258/77].

(v )  A  copy of the Medicinal 
and Toilet Preparations (Excise 
Duties) (Amendment) Rtiles, 1977 
(Hindi and English versions) 
published in Notification No. 
G.S.R. 290 in Gazette of India 
dated the 5th March, 1977, under 
sub-section (4) of section 19 of 
the Medicinal and Toilet Prepara­
tions (Excise Duties) Act, 1955, 
together with an explanatory 
memoradum. [ Placed in L ibrary . 
See No. LT-259/77].

(v i )  A  copy of the following 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962: —

(a ) G.S.R. 203 published in 
Gazette of India dated the 
12th February, 1977 together 
with an explanatory memo­
randum.

(b> G.S.R. 161(E) published 
in Gazette of India dated the 
1st April, 1977 together with an 
explanatory memorandum.

(c ) G.S.R. 172(E) published 
in Gazette of India dated the 
9th April, 1977 together with an 
explanatory memorandum.

(d ) G.S.R. 190(E) published 
in Gazette of India dated the 
22nd April, 1977.

(e ) G.S.R. 191(E) published 
in Gazette of India dated the 
22nd April, 1977.

( f )  G.S.R. 226(E) published 
in Gazette of India dated the 
9th May, 1977 together with an 
explanatory memorandum.

(g ) G.S.R. 235(E) published 
in Gazette of India dated the 
11th May. 1977 together with an 
explanatory memorandum/

(h ) G.S.R. 243(E) published 
in Gazette of India dated the 
18 May. 1977 together with an 
explanatory memorandum.

[Placed in Library. See No. 
LT-260'771.

(v i i )  A  copy each of the fo l­
lowing Notifications (Hindi and 
English versions) under sub­
section (2 ) of section 8 read witH 
sub-section (3 ) of section 7 of the 
Customs Tariff Act, 1975:

(a ) G.S.R. 171(E) published 
in Gazette o f India dated the 
9th April. 1977 making certain 
amendment to the Second 
Schedule to the Customs Tariff 
Act, 1975 together with an ex­
planatory memorandum.

(b) G.S.R. 193(E) published in 
Gazette of India dated the 26th
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April, 1977 making certain 
amendment to the Second 
Schedule to the Customs Tariff 
Act, 1975 together with an expla­
natory memorandum.

<c) G.S.R. 234(E) published 
in Gazette of India dated the 
11th May, 1977 making certain 
amendment to the Second 
Schedule to the Customs Tariff 
Act, 1975 together with an ex­
planatory memorandum.

[ Placed in Library. See No. LT - 
201/77].

(v iii ) A copy each of the fo l­
lowing Notification (Hindi and 
English versions) under section 
38 of the Centra] Excises and Salt 
Act, 1944: —

(a ) The Central Excise 
(Eighth Amendment) Rules, 
1977 published in Notification 
No. G.S.R. 176(E) in Gazette of 
India dated the 9th April, 1977 
together with an explanatory 
memorandum.

(b ) The Central Excise 
(Twelfth Amendment) Rules, 
1977 published in Notification 
No. G.S.R. 659 in Gazette of 
India dated the 21st May, 1977. 
[Placed in Library. See No. LT - 
262/77].

( ix ) A  copy of Notification No. 
G.S.R. 899(E) (Hindi) and English 
versions) published in Gazette of 
India dated the 26th November,
1976 containing the Agreement 
between the Government of India 
and the Government of the 
United States of America for the 
avoidance of double taxation of 
income of enterprises operating 
aircraft, issued under section 90 
of the Income-tax Act, 1961 and 
section 24A of the Companies 
(Profits) Surtax Act, 1964 
[Placed in Library . See No. L T - 
283/77].

(x ) A  copy of Notification No. 
G.S.R. 167 (E ) (Hindi and English 
versions) published in Gazette of 
India dated the 1st April, 1977 
containing the Agreement bet­
ween the Government of India 
and the Government of Malaysia 
for the avoidance of double taxa­
tion and the prevention of fiscal 
evasion with respect to taxes on 
income, issued under section yo of 
the Income-tax Act, 1961 and sec­
tion 24A of the Companies (Pro­
fits) Surtax Act. 1964. [Placed in 
Library. See No. LT-264/77],

(x i) A  copy of Notification No.
G.S.R. 170(E) published is
Gazette of India dated the 7th
April, 1977 containing Corrigen­
dum to Notification No. G.S.R.
899(E) dated the 26th November,
1976. [Placed in Library. See No. 
LT-265/77].

A d d it i o n a l  E m o l u m e n t s  ( C o m p u l ­
s o r y  d e p o s it e  A n n u a l  O r d in a n c e , 1977 
a n d  Y o g a  U n d e r t a k in g s  ( T a k in g  o v e r  
o p  M a n a g e m e n t ) O r d in a n c e , 1977

THE MINISTER OF PAR LIA ­
MENTARY AFFAIRS AND LABOUR' 
fSHRl RAVINDRA VERMA):

I beg to lay on the Table a copy 
each of the following Ordinances 
(Hindi and English versions) under 
article 123 (2) (fc) of the Constitution:—

( 1) The Additional Emoluments
(Compulsory Deposit) Amendment
Ordinance, 1977 (No. 7 of 1977) 
promulgated by the Vice-President 
acting as President on the 9th 
May. 1977.

(2) The Yoga Undertakings (Taking
Over or Management) Ordinance, •
1977 (No. 8 of 1977) promulgated bjr 
the Vice-President acting as Presi­
dent on the 24th May. 1977. [ Placed

in Library. See No. LT-266/77].
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11.0 hrs.
STATEM ENT RE: ACCIDENT TO
TR A IN  NO. 13 UP TEZPORE EX ­

PRESS ON 30-5-1977

MR. SPEAKER: Prof. Dandavate.
Since the statement is long, why don’t 
you lay it on the Table? You w ill 
have to read the budget speech also.
I suggest you lay it on the Table.

THE MINISTER OF R A ILW A YS  
(PROF. MADHU D A N D A V A TE ): I
lay  a statement regarding accident to 
train No. 13 UP Tezpore Express 
between Udalguri and Rowta Bagan 
stations of Northeast Frontier Railway 
on 30-5-1977.

Statemrnt

Sir, it is with deep distress and 
anguish that I rise to make a state­
ment to appraise the House of the 
accident to 13 Up Tezpur Express on 
Northeast Frontier Railway on 30-5- 
1977. A t about 01.25 hours on that 
fateful night, while 13 Up Tezpur Ex­
press with 11 coaches was running 
between Udalguri and Rowta Bagan 
stations on the Rangiyo-Rangapara 
worth, Metre Gauge single line sec­
tion of Alipurduar Division, the train 
engine and 4 coaches next to it fe ll 
into the stream while the 5th coach 
remained hanging at bridge No. 141. 
A fter intensive search, 85 dead bodies 
have been recovered. Eighteen per­
sons sustained grievous injuries and 
88 persons had simple injuries. The 
injured who required hospitalization 
were admitted in the different hos­
pitals in the area.

2. There was a sudden flash flood 
in the stream at the site of *he 
bridge, on the night of 29th and 30th 
May, 1977. As a result of this un­
precedented flood, the water level at 
bridge No. 141, which had a 40 feet 
opening, reached a level 6 feet higher 
than the highest flood level ever re­
corded at this site. This unprece­
dented heavy flow undermined the 
east end abutment of bridge No. 141,

which collapsed under the pressure 
of water, it is also learnt that be­
cause of the suddenness of the flood 
and the heavy flow, a portion of the 
flood water got diverted from bridge 
No. 139, which was about 700 metres 
to the west o f this bridge, and had 
an opening of 140 feet, to flow east­
ward and to And its outlet to this 
bridge No. 141, which Anally collaps­
ed. The suddenness and fury of the 
flood was such that not only did the 
east abutment of bridge No. 141 col­
lapse, but other bridges Nos. 114, 125 
and 145 also in this area suffered 
heavy damage.

3. A fter proper study of all the 
relevant data, the past history and 
the condition of the flood in the past 
at the various bridges in this section. 
Northeast Frontier Railway had clas­
sified those bridges which required 
special watch under the category of 
vulnerable bridges. This bridge No. 
141 did not have any previous erratic 
history and it had its recorded high­
est flood level sufficiently below the 
bottom of girders and. therefore, this 
bridge was not classified as a vul­
nerable bridge.

4. The Permanent Way Inspector 
incharge of this section had trollied 
on the affected section, between 20.15 
hours and 21.25 hours on 29-5-1977. 
At thc time o f his trollying, he had 
not noticed any unusual flow or 
forebodings of a high flood at this 
site. The Bishop of Tezpore who 
happened to pass near this bridge at 
about 22.45 hours also did not flnd 
anything unusual. A ll these facts 
indicate that this unprecedented 
heavy flood happened all of a sudden 
and that there was no warning what 
soever for such a heavy flood to 
occur within such a short time after 
thc Permanent Way Inspector's ins­
pection. Local enquiries also indicat­
ed that flood of this magnitude had 
never occurred in living memory.

5. There was a military unit tra­
velling by this train as also an A ir 
Force doctor. Immediately alter the 
accident, the doctor alongwith the
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help of military personnel started 
rendering help and offered first aid. 
In addition, a doctor from Udalguri 
reached the site within a few  hours. 
As rail access to the siV* was cut off, 
due to a number of bridges having 
washed away, Army and civil 
authorities had also been alerted and 
railway doctors along with Arm y 
and civil doctors reached the site and 
started attending to the injured with­
in a few  hours after the accident. 
The Army rendered valuable help in 
removing the injured to the hospitals 
in rescue operations and also in re­
moving the marooned people to safe 
destinations.

6. The Chairman, Railway Board, 
who got information at Calcutta, im­
mediately flew to Gauhati and from 
there reached the site of accident. 
The Chief Minister, Assam accompa­
nied by some of his colleagues, also 
visited the site. Immediately on 
coming to know the gravity of the 
accident, I flew to Gauhati and from 
there reached the site of *he acci­
d en t  to inspect the rescue operations 
and the relief given to the affected 
persons. I found that a large num­
ber of the victims came from the 
lower income groups and I, therefore, 
enhanced on the spot the quantum 
of the ex-gratia relief which is nor­
mally afforded on such occasions. I 
also visited the injured who were 
being treated in the hospitals.

7. I  am appointing a Claim Com­
missioner who w ill go into all in­
dividual cases of the deceased and 
the injured and after ascertaining the 
legal heirs, w ill award appropriate 
compensation, the maximum limit 
being Rs. 50,000/- per head.

8. In order to have a thorough 
search for the victims o f the accident, 
specialised divers w w e flown from 
Calcutta Port Trust along with me, 
with the necessary diving equipment? 
and they started their operations on 
the 31st May evening.

St. In order to recover all the dead 
bodies, it was necessary to lift the 
coaches and for this purpose, with

utmost effert, the bridges which ware 
damaged on the Rangiya  ̂side o f 
bridge No. 141, were repaired in 
time and the relief train reached the 
site on the 3rd of June, with the 
utmost expeditiousness. Simultane­
ously, Naval divers with heavy 
underwater equipments from Yisha- 
khapatnam, were also moved to the 
site. With the assistance of all this, 
all the coaches had been lifted and a 
thorough search had been made for 
the dead bodies.

10. The State Government of Assam 
had also constituted a fact finding 
committee to go into the causes and 
circumstances of this accident- They 
have come to the conclusion—I 
quote: —

“ Bridge No. 141 at K M  64/11-12 
between Udalguri and Rowta 
Bagan railway stations on the 
Rangiya-Rangapara North Metre 
Gauge section of Northeast Fron­
tier Railway was a 40 ft. span 
girder bridge over a small channel. 
This channel normally remains d iy  
and caters for the local drainage 
from paddy fields. The accident 
took place at about 01.25 A.M. in 
the early hours of 30th May, 1977 
because of damage caused to the 
railway bridge No. 141 by the spill 
over of a flash flood of extraordi­
narily high magnitude which took 
place between mid night and 01.00 
A.M .on the night of 29th and 30th 
May, 1977 in the Golandi river. 
This spill was most pronounced 
about three Kilometres upstream 
and north west of the railway 
bridge No. 14 and flowed in the 
south east direction towards Kahi- 
bari village with, great fury. This 
flood was of such an unprecedented 
magnitude* that it severely taxed 
the railway bridge No. 141 result­
ing in the washing awav of the 
eastern abutment of the bridge and 
the railway embankment behind 
this abutment. The diversion o f 
Golandi flood waters during this 
flash flood of such a severe nature 
created conditions under which th© 
bridge had to cope with a flood
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many times its capacity. This had 
a disastrous effect on tlie bridge. 
From the aerial survey and the 
statements on record, it is quite 
evident that what happened on the 
night of 29th—30th May, 1D77 was 
a flash flood of devastating pro- 
protions.”

11. The Additional Commissioner 
o f  Railway Safety commenced his 
statutory enquiry into this accident 
on the 2nd June at Rangiya. Accord­
ing to his provisional finding. the 
accident was caused due to the scour­
ing of the Rowta Bagan end abut­
ment and approaches of the bridge 
No. 141 by the diverted waters of 
river Golandi^ normally crossing the 
track through the adjoinirg bridge 
No. 139. He has not held any rail­
way employee responsible for failure 
to prevent the derailment of 13 Up 
Tezpore Express and has ascribed 
the accident as an “ Act of God” .

12. The armymen who were in the 
front coaches, were prompt not only 
in saving their own lives but also in 
expeditiously rescuing other passen­
gers in that dark early hour. For 
those courageous armymer. it w-as the 
noblest hour of their life  and I ex­
pressed to them our deepest grati­
tude.

SHRIMATI PARVATH I K R ISH N AN . 
(Coimbatore): What abonf the other 
accidents. There are other serious 
accidents also. In the Trivandrum 
section of the Southern Railway, 
there was an accident. Only yester­
day there was ^another.. . .  ( Inter­
ruptions) .

MR’. SPEAKER: Will vou all kind­
ly  sit down? It  is unfortunate; no- 
"body ic happy about the accidents 
and so "*anv people ivine. He w ill 
present the budget and you are going

to talk about railways for three days; 
you can certainly take these things 
upf not just now.

SHRIM ATI PAR VATH I KR ISH N AN : 
You cannot confine the budget dis­
cussion to accidents only. * There 
should be a statement ab'mt the 
whole thing; the budget discussion is 
not meant to discuss accidents only.

11.10 hrs.

AD D IT IO N AL EMOLUMENTS 
(COM PULSORY DEPOSIT) 

AM ENDM ENT B ILL*

THE M INISTER OF FINANCE 
AND REVENUE AND  BAN K IN G  
(SHRI H. M. P A T E L ;; I beg to move 
for leave to introduce a Bill iurthcr 
to amend the Additional Emoluments 
(Compulsory Deposit) Act, 1974.

SHRI V A Y A L A R  R A V I (Chira- 
y ink il); On a point of order. Under 
the provisions of the proposed Bill, 
government employees w ju ld not be 
allowed to withdraw their deposits; 
according to the assurance given by 
the government earlier, they should 
be allowed to withdraw the second 
instalment in cash. The Act wbs ex­
tended only for one year. Because 
o f this Bill, the employees’ suffering 
would be for five months while it 
w ill give benefit only for two months. 
According to the promise made by 
the government, the money had to 
be returned. The introduction of the 
Bill can come up in July because 
this session w ill end only in August; 
it could have been introduced after 
fulfilling the promise of the govern­
ment to pay the second Instalment in 
cash, both the principal as well as 
the interest. *nie government has to 
fulfil the promise and return the 
entire amount deducted from the 
wages of the employees. T object to 
the introduction o f this Bill.

• IN iW ^ ed  in Gazett« of India Extraordinary. Part I I  section X  
dated 11-6-77.
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SHRI H. M. PATEL: These are
.arguments which can be urged when 
the Bill comes up for discussion and 
not at the introduction stage.

MR. SPEAKER: The question is:

“ That leave be granted to intro­
duce a Bill further to amend the 
Additional Emoluments (Compul­
sory Deposit) Act, 1974."

The motion was adopted.

SHRI H. M. PATEL: I introduce!
the Bill.

11.12 hrs.

STATEMENT RE. ADDITIONAL 
EMOLUMENTS (COMPULSORY 
DEPOSIT) AMENDMENT ORDI­

NANCE, 1977

THE MINISTER OF FINANCE, 
AND REVENUE AND BANKING  
(SHRI H. M. PA TE L ): J beg to lay 
on the Table an explanatory state­
ment (Hindi and English versions) 
giving reasons for immediate legisla­
tion by the Additional Emoluments 
(Compulsory Deposit) Amendment 
Ordinance, 1977.

11 13 hrs.

RAILW AY BUDGET, 1977-78

MU. SPEAKER: Shri Dandavate.

SHRI V  AY  ALAR* RAVI (Chirayin- 
k il): Sir, before you call the Minister, 
1 want to raise a point of order. Arti­
cle 75(4) says:

"Before a Minister enters upon his 
office, the President shall administer 
to him the oaths of office and of 
secrecy according to the forms set out 
for the purpose in the Third Sch­
edule.*'

1 do not want to take the time of the 
House by reading the Third Schedule. 
There a case pending before a court.

MR. SPEAKER: I know. It is being 
argued in a court of law. Let us await 
the decision there whether the minister 
will continue as a minister or not. Why 
should we decide it here if it is pend­
ing before a court of law? I cannot 
allow any further discussion on this. I 
have given my ruling.

SHRI VAYALAR RAVI: In this
situation, how can he present the 
budget? Suppose the court ultimately 
rules against him, the whole thing will 
be ultra vires. Even for a member the 
penalty is Rs. 500. For a minister it 
may be much more, may be Rs. 3000. 
How much penalty is he going to pay? 
This is a very relevant point.

MR. SPEAKER: The House can con­
sider the situation after the judgment 
comes. Now, Shri Dandavate.

THE MINISTER OF RAILW AYS 
(PROF. MADHU DANDAVATE)^ Mr. 
Speaker, Sir, I rise to place before the 
House the Annual Financial Statement 
for the Indian Government Railways 
showing the estimated receipts and 
expenditure for the year 1977-78.

2. After adoption of the Interim 
Budget presented on the 28th March
1977, I met representatives of trade 
unions, Industry and Passenger Asso­
ciations, and also some eminent econo­
mists with a view to understanding 
the*r genuine grievances about the 
working of railways and inviting from 
them concrete suggestions to improve 
Railways’ performance.

3. After these fruitful discussions, I 
have been thinking of streamlining the 
administrative machinery of the Rail­
ways and of providing better ameni­
ties and facilities to the travelling 
public, particularly the second class 
passengers.

Budget Estimates 1977-78

4. At the very outset I would like to 
inform the House that I have fulfilled 
the time bound assurance given to 
Parliament in the last session that all

tint reduced with the recommenda tion of the Vice-President acting as 
President.
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the railway employees victimised dur­
ing the May 1974 Strike would be re­
instated within six weeks. I am happy 
to announce that the process of rein­
statement, restoring the disturbed senio. 
rities, condoning the break in service 

and annulling the transfers effected as 
a measure of punishment during the 
Strike, has been completed even before 
the promised time limit of six weeks. 
As a direct consequence of the better 
industrial climate in the Railways 
created by these swift steps, and as a 
result of the spurt in economy, the 
freight operation of the (Railways during 
the weeks which have elapsed since 1 
presented the Interim Budget, has been 
even better than what was anticipated 
at the time of the Interim Budget. The 
loading in April alone is about one 
million tonnes more than what it was 
in April last year during Emergency. 
Demands for movement of essential 
commodities continue to be quite heavy. 
In view of this improved trend, I have 
raised the Interim Budget target of 217 
million tonnes of originating revenue 
earning traffic to 220 million tonnes for 
1977-78. The goods earnings are ac­
cordingly now estimated to be 
Rs. 1382.94 crores as against Rs. 1362.76 
crores shown in the Interim Budget. 
No change is envisaged in the estimate 
of passenger earnings which are based 
on 6 per cent growth over the previous 
year. The estimated receipts on ac­
count of ‘other coaching’ and 'sundries' 
also remain marginally unchanged. 
The gross traffic receipts have accord­
ingly been placed at Rs. 1220.24 crores 
against Rs. 2091.44 crores estimate*! 
earlier.

Workimg Expenses

5. As regards ordinary working ex­
penses, the provision of Rs. 1635.75 
crores (net) made in the Interim 
Budget for 1977-78 has been increased 
by about Rs. 13 crores to provide for 
additional maintenance and operating 
expenditure due to the revised traffic 
target. The increased provision re­
quired under the working expenses jS 
partly offset by a small reduction of

about Rs. 24 lakhs in the Railways’ 
dividend liability due to ' downward 
revision of the Annual Plan outlay for 
1977-78 consequent on a detailed re­
view conducted since the Interim 
Budget was presented to this House. 
Taking all these factors into account, 
the net surplus of the Railways during 
1977-78 is now expected to go up by 
over Rs. 6 crores from Rs. 26.45 crores 
to Rs. 32.50 crores. Taking into ac­
count the surplus in 1976-77 which will 
be of the order of ffte. 65 crores and 
the increased surplus expected to be 
achieved in 1977-78, the Railways’ in­
debtedness to the General Revenues 
will go down by over Rs. 37 crores, 
tha* is, from Rs. 477.18 crores, men­
tioned in the Interim Budget, to about 
Rs. 440 crores. It is a matter of great 
satisfaction to me that even after pro­
viding for all liabilities for the existing 
and additional anticipated traffic, the 
Railways are cxpected to earn a sizable 
surplus this year of the order of Rs. 
32.50 crores. I am happy to announce 
that these results will be achieved 
without any Increase at all In the rail­
way fares and freight rates in the 
year 1977-78.

Reduction in platform ticket rate

6. I would like to mention here that 
the rate of the platform ticket was 
previously raised to 50 paise with effect 
from 1-4-1974. As the minimum pas­
senger fan* is only 30 paise, this in­
crease in the ra%* of platform ticket 
has resulted in the mal-practire of 
some people buying the minimum 
journey ticket for gaining entry to the 
platforms. I have, therefore, decided 
to reduce the platform ticket rate 
from 50 paise to 30 paise with effect 
from 1st July, 1977. This reduction 
will only have a marginal effect on 
the revenue from the sale of platform 
ticket which may even slightly eo up 
as a result of the reduction, as the 
number of persons purchasing plat­
form tickets at reduced rates is likely 
to go up. I hope people can now go to 
the railway platforms to receive their 
sweet ones without much burden and 
with smiles on their lips. r
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Plan outlay for 1977-78

7. As a result of a comprehensive 
review undertaken by my Ministry in 
consultation with the Ministry of Fin­
ance. the Railway Plan for the year 
U‘77-78 has been reduced from Rs. 501 
crores to Rs. 480 crores including 
Rs. 10 crores for the Metropolitan 
Transport Projects at Bombay, Cal­
cutta, Delhi and Madras. No reduc­
tion has been made in the allocation 
for new lines. Provision for users’ 
amenities has been raised from Rs. 3.88 
crores in the Interim Budget to Rs. 4 
crores in accordance with the recom­
mendations of the successive Railway 
Convention Committees and the Esti­
mates Committees. In addition, pro­
vision of Rs. 2.80 crores has been le- 
tained to enable the Production Units 
of the Railways to meet their work­
ing capital requirement in resDect of 
export orders.

New Railway Lines

8. The role of railway ]ines as infra­
structure in developing the backward 
areas of the country rannot be over­
emphasised. It has been my effort 
while formulating the final budget to 
give a fillip to the construction of lines 
which are already approved and to 
take up construction of more new lines 
with the limited resources which <ire 
available to us. The construction of 
25 railway lines is in hand and 3 new 
railway lines, namely. Mirchandhuri 
to Jayant in Uttar Fradesh whi^h will 
srrve new collieries in Singrauli Coal­
fields. Bhndrarhalam to Manguru in 
Andhra Pradesh which will provide 
outlet for Singareni coal, and restora­
tion of Pamhan-Dhanushkodi. have 
been included in the Budget. Work 
will h? speeded up on the con­
struction of Tinmelveli-Trivandrum/ 
TCanyakumari line in Kerala and Tamil 
Nadu. Chltauni-Bagaha link which 
will connect East U.P. with North 
Bihar. Jakhanura-Banspani line in 
Orissa. Nadikude-Bibinagnr in Andhra 
Pradesh. Wanl.Chanaka In *he Vidar- 
bha rsgion of Maharashtra. Shahdara- 
Saharanpur in Uttar Pradesh, Howrah-

Amta in West Bengal and Hassan- 
Mangalore line in Karnataka. Surveys 
for 7 more railway lines, namely, from 
Talcher to Sambalpur and Koraput to 
Parvatipuram in Orissa, Bikaner to 
Chhatargarh in Rajasthan, Jammu 
to Udhampur in Jammu & Kashmir, 
Ranchi Road to Koderma and Mander- 
hil to Baidyanathdham in Bihar, and 
bringing Amravati from Vidarbha 
region on the main line in Maharash­
tra, have been included in this year's 
Budget.

9. I am keen to take up tho cons­
truction of some more new z ail way 
lines. I am exploring all avenues c f  
mobilising more resources for this 
purpose in consultation with the 
Planning Commission and the Minis­
try of Finance so that lines which are 
urgently needed for the development 
of backward areas of the country, 
such as the West Coast Konkan 
railway linking the Southern States, 
Dallirajhara-Jagdalpur line in the 
Bastar District of Madhya Pradesh, 
Dharmanagar-Kumarghat line in Tri­
pura. Emakulam-Alleppey line in 
Kerala, Bhavnagar-Tarapore line in 
Gujarat. Dehri-on-Sone to Banjari 
line in Bihar, etc., can be taken up- 
early.

10. Multiplicity of gauges has beeir 
causing serious bottlenecks to the 
movement of traffic and areas served 
by the metre gauge and narrow gauge 
lines are at a great disadvantage in 
the matter of development. The gauge 
conversion schemes having a total 
length o* 2500 kms. are at present in 
hand. They include conversion 
schemes like Barabanki-Samastipur 
in U.P. and Bihar, Viramgam-Okha 
in Gujarat, Guntakal-Bangalore in 
Andhra Pradesh and Karnataka, and 
Manmad-Parbanl-Parli-Vaijnath in 
the backward Marathwada region of 
Maharashtra. Every effort will be 
made to expedite these conversion 
schemes. Two more schemes, viz., 
Delhi-Ahmedabad and Varanasi- 
Bhatni lines have been included in the 
present Budget. Surveys are also

s
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proposed to be carried out for three 
more conversions, viz., Shuhganj to 
Mau, Sitapur to Burwal and Varanasi 
to Chupra.

Double-Decker coaches and 
amenities to passengers

11. I shall now deal with jome of 
the important matters on which 

'Honourable Members hare expressed 
their concern and to which I have been 

:able to give some thought during the 
: period since the Interim Budget.

'12. Naturally, our first concern will 
be the long suffering second class 
passengers. Action has to be taken 
to effect improvement in second class 
travel and to make use o* our 
resources, including modern techno­
logy, to reduce overcrowding in trains. 
Due to constraints at terminals and 
lack of line capacity on certain 
saturated trunk routes, there is 
limited scope now for introduction of 
additional long distance trains. 
Therefore, in order to reduce over­

crowding in such long distance trains,
I am considering the use of double- 
decker coaches on certain routes 
where these can be put in operation. 
I f  the trials already now in orogress 
■with a prototype coach prove satis­
factory', we shall introduce double- 
decker trains on specified routes.

13. With my irrevocable commit­
ment to the Gandhian and Socialist 
values whenever the question of prio­
rity comes up. in preference to ihe 
claims of the affluent classes, the 
needs and requirements of the poorer 
masses will always get precedcnce. 
With thi6 perspective I have decided 
that the additional Ion? distance trains 
to be introduced in the coming years 
shall all be classless ‘Janeta’ trains. 
In these Janata trains, as part of passen. 
ger amenities, lending libraries having 
books and  magazines will be provided. 
Further. I have directed that wherever 
feasible the load of important trains, 
which are on electric traction, should 
be increased from 18 to 20 coaches so

that over-crowding can be reduced to 
that extent.

14. In order to ensure provision of 
certain basic amenities to second class 
passengers, J have issued instructions 
that a prototype second class coach
should be manufactured uilh more
toilets and better water supply facili­
ties than now availab.e. so that long 
distance passengers, particulary on 
trains with only u few stops, will not 
suffer from the lac*k of 1h.?se fun* 
veniences. After manufacture and 
satisfactory trial of the prototype 
coach, action will be taken its in­
troduction as early as possible. In the 
meantime, suitable measires have been 
initiated to ensure that adequate drink­
ing water supply is available both at 
stations and on trains, particularly 
during the current summer rush I am
also considering provision of some
type of not very expensive r-^ded 
cushion beds in the second class slecper 
coaches of certain long distance liains, 
so that common men m.iy travel with­
out having to carry their own beddings.

15. In order to improve faci’ iUes for 
second class pa«s‘ ngers. the Railway 
Administrations h*v? Ke«n Instructed 
to improve the facilities available in 
the concourses by provisi'>n of toilets 
and benches on a programmed basis. 
Similar facilities will he provided at 
all new stations or when an exlstlnn 
station is being remodelled.

16. To enable passengers to travel in 
relative comfort, it is first necessa'T to 
ensure that they can bu* tickets for 
reserved accommodation. For this 
purpose, it shall b#» my endeavour 1o 
root out malpractices in booking and 
reservation offices and in *he matter 
of allotment of wagons. I hav* Initiated 
surprise checks by the Vigilance De­
partment to ensure that there fa no 
collusion between unsocial plemrnts,
unau tho rised  persons and  the railway 
booking staff.

Restructuring the Rnilxray Board

17. In the debate on the Interim 
Budget. I  have assured this Honourable
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House that the long ponding queslion 
of restructuring the Railway Beard 
would be taken up expeditiously. I 
have carefully gone into this question 
and have also studied the reDorts of 
various committees thst have dealt 
with the subject in the past. The most 
important report on the subject has 
been prepared by ĥe Administrative 
Reforms Commission, instituted under 
the Chairmanship of Shri Morarji 
Desai. This report has dealt with both 
the functions of the Railway Board, as 
also the desired organisational struc­
ture. As regards functioning of the 
Railway Board, governed by the Rail­
way Board Act of 1005. the Railways 
function as a deparfmentnl undertak­
ing of the Government of India, with 
R'ailway Board working under the con­
trol of the Railway Minister. For an 
organisation of the size of the Indian 
Railways, with its wide impact on the 
public life, the Administrative He- 
forms Commission has Hif^sted that 
there should be more delegation of 
powers to the lower levels and more 
of policy decision at the Railway Min­
ister’s level. As regards the structure 
of the Railway Board, the Administra­
tive Reforms Commission has m?dc 
certain valuable ,**?commenfiations. I 
am happy to announce in this House 
that the Administrative Reforms Com­
mission’s rerommenda^ons that re­
mained shelved for such a long time 
at the hands of the previous govern­
ments have been broadly accepted by 
us and will he implemented expediti­
ously. I have also decided to abolish 
certain superfluous committees which 
had become unofficial centres of 
authority and instrument of political 
patronage.

18. In order to create better employ­
ment opportunities and staff satisfac­
tion due to improved avenues of pro­
motion 1 have decided that no exten­
sion of service will be granted to any 
railway employee beyond the age of 
superannuation except in cases where 
a suitable person is not available. This 
principle will he observed at all levels 
right from the Railway Board down 
to the lowest echelons of the railway

stafl. I am also reviewing all the cases 
whsre extensions have been approved 
much before the dates of superannua- 

« tion.

Amendment of the Indian Railways 
Act 1890

19. It is the Indian Railways Act that 
regulates the activities of the various 
Railway Administrations as public 
carriers. The Honourable Members 
of Parliament have often voiced their 
opinion that we are even now follow­
ing the Railway Act of 1S90 
and that suitable modifications 
should be made and a fresh draft 
presented to Parliament keeping in 
view the changed circumstances in 
which Indian Railways have to func­
tion in free India. I am glad to inform 
the House that a second draft based 
on discussions with ihe Legislative 
Department of 'he Law Ministry, has 
already been prepared and this is 
under discussion with the Department 
of Legal Affairs, Ministry of Law. It 
is expected that I will be able to come 
forward with the final draft to the 
House by the end of the financial 
year.

Streamlining and Simplifying the 
Machinery to settle the Claims on the 

Railways

20. During my meetings with 
representatives of Trade and Industry 
and also with social workers, there has 
been a criticism about undue delay in 
disposal of claims cases. I have, 
therefore, decided that arrangements 
should be made \o streamline and 
simplify the machinery for dealing 
with claims so as to achieve qualitative 
improvement and to ensure that claims 
are disposed of within a reasonable 
time, which normally should not exceed
6 weeks. For this purpose. I have de­
cided to have greater delegation of 
powers for settlement of claims to 
officers as well as to field supervisory 
staff. The system of settlement of 
claims by mobile claims offices will 
also be extended. Information Centres1.
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are being set up in every claims office 
where information about the claims 
already preferred will be made avail­
able and enquiries about consignments 
books/consigned, if they have not been 
received within a reasonable time, will 
be dealt with.

Participation of Liboar in Manngc- 

went

21. In mv Interim Budget Speech. I 
had referred the labour participation 
in management. At present, a Corpo­
rate Enterprise Group has been set up 
at the central level consisting of three 
representatives each from the tivo 
Railwaymen's Federations, one re­
presentative of the Railway Officers' 
Federations, and from *he official side 
the Members and Additional Members 
of the Railway Board a.id a ŝo 
Secretary. Railway B^ard to discuss 
certain matters mainly to evaluate the 
functioning of the Railways anc* to 
suggest ways and means to improve 
their viability.

22. It is now proposed to set up. at 
the Zonal level also, Zonal Corporate 
Enterprise Groups consistn* of three 
representatives each of the affiliates of 
the two recognised Railwaymen’s 
Federations, and one representative 
each of the afTlinte of the Railway 
Officers’ Federation. The numbers on 
the official side would consist of the 
General Manager and the Heads of 
Departments. The Zonal Corporate 
Enterprise Group will discuss matters 
involving imnrovement in the working 
of the railway system and would 
recommend approprinte chnnces for 
improving efficiency and viability.

23. As a further step towards partici­
pation of workers in Railway Manage­
ment. it is proposed to set up in each 
malor workshop a Joint Council and 
appropriate number of Shop Councils. 
These Joint and Shop Councils would 
consist of equal number of representa­

tives of workers and the Administra­
tion, the former being nominated by 
the recognised Unions.

Ad Hoc Appointm'mts

24. There are complaints aoout 
certain ad hoc appointments made in 
Class Hi and Class IV during the 
previous three years. I have decid­
ed that such mi hoc appointees 
in Class III should be refer­
red to the Railway Service Commission 
to be considered along with ether ap­
plicants. As regard ad hoc apptintecs 
in Clacs IV. they should get screened, 
along with others, by the usual wrecn- 
ing machinery of the Railways.

Employees' Demand*

2 S. T am aware of the Riil way men’s 
charter of demands. Thote who fram­
ed this charter had made it explicitly 
clear that the demands wer*» negotiable. 
Some of the demands were such that 
they required an overall policy review 
and decision by the Government as a 
whole in the context of the available 
financial resources. Onlv after such a 
comprehensive review will I be able to 
examine the railwaymen’s demands in 
cooperation and consultation with the 
accredited trade union representatives 
in Railways. I am confident that our 
just approach toward* rnilwcymen's 
demands will he matched by their 
devotion to duty in the wid*r interest 
of the nation.

Victimisation During Emergency

2fi. As regards the legitimate demand 
of the railway emplovees concerning 
their victimisation during the emer­
gency. T wish to make a categorical 
announcement that those rnilwav em­
ployees who were either suspended, 
removed, dismissed or prematurely 
retired during* the emergencv. p* a 
sequel to their detention under MTSA 
or DTR or because of their assoc I rf ion 
with organisations, either banned dur­
ing emergency, or not favourably dis­
posed towards the then government, 
will be reinstated .
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The actions taken against the em­
ployees under Rule 14(2) of the Rail­
way Discipline and Appeal RXiles,
during emergency, will also be review­
ed and wherever it is found that the 
particular actions were prompted pure­
ly by political considerations, those
actions will be annulled.

27. In order to embark on the various 
developmental and modernisation
schemes on the Railways, Railways 
have to continue as an economically 
viable unit and in this regard we are 
still a long way to go, in spite of the 
surplus expected during 1077-78. This 
can only he achieved gradually by 
liquidating the debt of about Rs. 440 
crores, which has become due over 
the years to the Genera) Revenues. 
Pursuant to the recommendations of 
the Public Accounts Committee, an

expert Committee will shortly be ap­
pointed to examine comprehensively 
the railway fares and freight structure.

28. I am quite confident that I have 
the cooperation of all the Honour­
able Members, the public and the 
making the railways service-oriented 
and productive. I have to pay a 
special tribute to the railway staff who 
have demonstrated their renewed 
interest in keeping the railway wheels 
moving fas=1, so as to serve the public 
to the best of their ability.

MR. SPEAKER; The House now 
stands adjourned to meet again on 
Monday at 11.00 A.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, June
13, 1977 / Jyaistha 2a, 1899 (Saka)m
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